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Advocates f o r the applicant(s) 

— _jdvocates for the Respondent(s) 
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'20-9-6 	Learned counsel Mr.A.Ahmed 

-:•- 	( 	e 	 ', 	 the petitioner. Mr.$.Ali, 3r. 

	

•. '* 	 'C.G.S.C. seeks 2 weeks time for 

:instructlons. 

	

- 	 ------ '7- 	 : 	List for order on 4-10-96. 

/ 

in 

	

: 	 - 4.10.96, 	Mr. A. Ahmed for the petitioner.  

p 	 Mr S Au, Sr C G S C for the 

t.' 	
/ •j 	

I 	alleged contemners 

Mr. Ali seeks further time to 
- 

, obtain instruction whether Special 

; 	'•., 	 t 	Leave Petition has been filed in this 

thereon passed by 

the Hon'ble Supreme  

	

•, 	 .' 	
I 	Adiourned 	to 	15.11.1996 	for 

• 	 , 	further order. 
41, 
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/Yo 	.., 
15.11.96' 	 Learned counsel Mr A. Ahmed 

)c'&'7T' - ' 	
, for the contempt petitioners. Mr S. Au, 2 -'  2_ 2 	 'Sr. C.G.S.C. for the alleged contemners. 

Mr Ali seeks further time for instructions. 

ftv 

A 
nkm 
	 Menber 

List for orders on 16.12.96. 

Copy of the order may be 

furnished to Mr Au. 	 / 



(/$ 	
C.P. 36/96 (O.A. 274/9) 

cv 

18.12.96 	. r.Mr.A.Ahrd for t1ie' 	petitioners 
(Applicants an the O.k.). 

Mr. S.Alj, Sr.C.G.S.C. forthe al4ged• 
contemners (Respondents in the O.A.). 

Mr. Ali submits that the matter may be fr 
VIP 	

taken up on 12.2.1996 as he expects some 
L C 	

instructions by that date in respect of position 
j 	

of the matter pending before the Hon'ble Supreme 
Court. 

trd 

. 12.2.97 

List for order on 12.2.1996. 

Memb 

• 	 __ 
Learned pounsel, appearing on behai$4ff 

the petitioner prays that he may be al3,oed 

to withdraw the petition because there it 

certain averrnents whjchwe.re'not made. H 	L 
also wants the liberty to file fresh petiiLon 

after compliance of,the averrnents. 	k!.. 
Acccrdingly the Cortempt. 'Petition it  

k. dismissed on withdrawal, 

Member 

: I 

- 

pg 
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CENTRAL ADMINISTRATIVE TRIBUNAL: 

GUWAHATI BRANCH: 

GUWAHATI. 

CONTEMPT ELIFIUN N,_'3bUF 1996. 

in (IJ • A. No. 274 of 1995) 

LN_!.H E.  

A Ptjt iOn under Section 17 of 

the Central Administrative Tribunal 

Act,1985 praying for  punishment of 

• 

	

	the c°nternners for non_compliance 

of the Judgment & 1jrder dated 22nd 

• 	
day of February,1 996 passed by the 

Hon'ble Tribunal in '-'.A. No 274 

of 1995. 

- AN1 - 

JTJjEMATTER_0F: 

Shri D.K. Borah and 29 Others 

Petitioners. 

-Versus- 
0 Sri T. K. Benarj± 

1+ The Secretary , Defence, 

Govt. of India, 

New Delhi. 

2) K. I. Singh 

The Administrative Commandant 

(Contd.,) 

- 



Station Head Quarter, 

pO Rangapahar Via-Bimapur, 

Nagaland'.' 

•..Contemners 

The humble petition of the 

abovenamed petitioners 

1) 	That,' yür 'petitioners filed the above 

U.A. No. 274/95 praying for payment of 1) Special 

Duty allOwance, 2) House rent allowance, 3) 5pecial 

compensatory (Remote Locality) allowance and 4) 

'Field Service concession of -which the petitioners 

are legally entitled. Their application was regIs'-  

tered and numbered as 274/95. 

2). 	That the Hon'ble Tribunal after hearing on' 

both sids was pleased to pass the ,judgment& order 

dated 22-2-96 directing the Respondents including 

• 	the contemner to pay fo'lowing. reliefs to the pet.- 

tione.rs. 	 - 

LIEE. 

1) 	- 	That S.D.A. of the petitioners should be 

paid with effect from 1-12-1988. 

ii) 	Arrears from the date of actual posting 

Of the, petitioners in Nagaland on or after 

1-12-1986in respect of the applia.nt, and to 

continue the pay of rent so long as the con- 

' • - 	
, cession is admissible. 	 • 

- 	 • 	(('nntd.) 



The 5.C.A.(PL) they are directed to be 

paid with effect from 1lO86 from the date of 

actual posting in Nagaland onor after 1-10-86 and con 

• 	 - 	tinue to pay the gemS gO long as the COflCSSS±Ofl is 

admissible. 

The arrear of the 5.C.A.(R) On the date of 

actual posting in Nagaland onor after 1-10-86 up 

to the date to paid withiri"the period of 	(hree) 

• 	 months from the date communication of the order. 

It was directed that Field Sefvice cOnce- 

• ,- 	 g±On should be paid to the app.licant with effect 

from 1...4-93. The same was to he paid with affect 

S. 	
from 1-4-93 Or from the date of actual appointment to 

each of ,  the applicant upto date and to continue to 

give the same gO long.as  admissible. 

3) . 	It was also directed that H.R. A. is to 

pay the applicant at the rate as was applicable to 

the Central Govenment.employees in 13, B-I, B-Il 

plus cities/towns for the period from the, actual 

date of appointment as case may be in respect of 

each applicant up to 28-21--91 and at the rate as 

admissible from time to time as from 1_3_91 uptO-. 

date and to continue to pay the game at the rate 

prescribe thereafter. The arrears to be paid accor 

dingly. subject to  9djustrnent of the amount as may 

have already been paid to the respective applicant 

during aforesaid parti8s towards H.R.A. The futuie 

payment of HRA to be regularised accordingly. 

(Contd.) 

- 
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Arrears to be paid as early as practicable 

but not later then a period of 3(three) months 

from the date of communication of the Order to the 

Respondents. 

That inspite of these directions the contim-. 

bers have  deliberately not complied with the Order 

with a motive behind and no step has yet been taken 

for payment of the reliefs given by the Hon'ble 

Tribunal to the applicants. 

That your petitioner begs to state that$, 

the contemner have shown complete disregard, dis_ 

obediec/ and have not cured to carry Out the 

judgment/direction passed by the' Hon'blé Tribunal 

till 	to-day and this occass ions to the contemners 

amounts to serious contempt of court and they..deserve 

, 

the punishment for willful disobediance, disregard, 

nonimplimentatiOn Of the judgment & order passed by 

the Hon 1  ble Tribunal in U.A. NO. 	274/95 for which 

they deserve punishment . 

That your petitioner begs to submit that, 

unless they are holdup in contempt the contemner 

will not impliment the judgment& order passed by 

the HOn'ble Tribunal, and as such, it is a f±t c9s 

that the c°ntmners should be directed to appear 

before the Hon 1 ble Tribunal and to expain as to 

why they have not impliment the judgment Or the 

HDn'bla Tribunal • 	' 	- 

(Contd.) 
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7) 	That, your petitioners submit that, unless 

the contempt proceeding are initiated against the 

contemners they will not care to impliment the 

judgment passed by the Hon'ble Tribunal 

8) 	. 	That your petitioner beg to state that 

the contemners have.not.implimented the judgment & 

order dated 22-2-96 the applicant have been compe 

lied to file this contempt petition before this 

HOn 1 ble Tribunal for taking action against the 

contemners. 

Under the circumstances, it is 

theref°re prayed that, the Hon'ble -Tribunal 

may ne pleased to issue conbempt notices to 

the contemners to show cause as to wh 

they should not be punished under Section 

1.7 of the Central Administrative Tribunal 

Act, 1985 or pass such any Other Order Or 

Orders as the Hon'ble Tribunal may seem 

fit and proper. 

Further it is preyed that, 

in view of the deliberate negligence and 

disobedience to carry Out the HOn'ble 

Tribunal's Order, the contemner should 

be asked to appear in person before this 

Hon 1 ble Tribunal to explain as to  why 

they should not be punished for contempt. 

And for which act of kindness your petitioner as 

in duty bOund shall ever pray 



The applicants aggrieved for non..compliance 

and non-payment of 5.D,A. , HRA, SCA(RL) and F5C 

in terms of Hon'ble Tribunal's judgment and 

drder dated 22-2-96 passed in U.A. No,  2.4/95 

The contemner/Respondents has willfully , delibe-

rately violated the judgment & and order passed 

in U.A. No. '  274/199,5 by not implementing the 

direction contained therein till date. Accordingly 

the respondents/ conternners is liable for contempt 

of cOu't proceeding and severe punishment thereof 

as provided for under the law. They may also be 

direicted to appear personally and reply the 

charge in this H°n'ble Tribunal 

1 
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IN THE COURT OF MAGISTRATE AT GUWAHATI. 

LIU 

-j 

I,Shri D.K. Eorah,C.S.E.lJ.,Gr8de II serving 

underV the Administrative Commandant Station Head Quarter, 

P.U. Rangapahar PetitiQn.er in the above case do hereby 

solemnly affirm as foilDws:_ 

1 , 	 That I am the petitiOner in the above 

contempt petition as such I am fully acquinted with the 

facts and circumstances of  the case. 

That the statement made in this contempt 

petition 'Cre true to my knowledge-and belief. 	V  

That the affidavit is made fo r  filing 

contempt petition- before the Hon'ble Central Adminis-

trative 
Tribunal at Guwahati flench. 

•• 

Identified by 

fi/4 
Ueponent 

Advocate 

S4gned before me today fljL1996 who is 

identified by 5hr. Adil Ahrned , Advocate at Guwahati. 

M 	g t 

V 	

V 

V 	

'V 	 2T19L 
- 	 .1jal 
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$1' 	 CENTRAL ADM,INISTRATIVE TRX21JNXL 	1 	l • l% ~ 

a 	GUWAPXrI BENCH 	 , C. 
I 	 .• 

Original Application No0274/95 

rate of Order: This the 22nd Day of February 1996. 

JUSTICE SHRI M.G.CHAUDHARI, VICE.IIICHAIRMAN 
SHRI G.L.SANGLYINE, MEMBER(A) 

Shrj D.K 0 florah and 29 others, 

All are working as Civilian Switch Board Operator and 
5afaiwalas serving in the Office of the idndnistrative 
Commandant, Station Head Quarter, P.O. Rangapahar, 
Via Dimapur, Nagaland. 	

... 	pl1can 
— . 

By Advoca
'd
te.Mr,Adil Ahrned 0  

-vs- 

Union of India, represented by the Secretary 
Defence, Govt. of India, 
New Delhi. 

The Anin1strative Corrunandant, Station Head Quarter, 
P.O. Rangapahar Via-Dirnapur, Nagaland, 

By Advocate Mr.S 0 A1I, Sr,C.GIS.C, 

CHAUDHARI J(VC)I 
S 

This is an application filed by 30 Defence 

Civilian employees Grout)' C'and I D 1  serving under the Admini-

strative Commandant 5tation Headquarter, Rangapahar, Nagaland. 

They pray for diredtions to the respondents to pay them 

financial benefits of Special Duty Allowance w.e.f 0  November 

1983, Special Compensatory (RemoteLocaiity)A11owance w.e0f. 

1-4-93, House Rent Allowance .w.e0f0 September 1986 and 

Field Service Concession w.e.f. 1-4-93. 

The cOntentionurged and the various memorandums 

and orders issued by the Government of India from time to 

time.n the basis of which these claims have been made are 

the same as in the case of applicants' in O.A.No.124/95 decided 

by this Bench on 24-8-95 

contd/-. 
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3, 	Ml:.S,Alj Sr.C..s,c, appearing for the respondents 
submitted that although a written statement have not been 

a.- filed in this case the respondents adopt g same contentjon5 
as were urged by them in O.A.No. 124/95 to oppose the claim, 
4o We have examined in detailed all the relevant questjo 

in rc3pect of thsciajmnce the position is Identical with 

- the applicans in OAallo,124/95 whore adopt reasoiis 
Gan 

in the order on that O.k, and pcs. similar order in 
respect 

of the app1jcat, 

(A) 	 95 

1) 	It is declared that SDA Is payable from 
Ir 	 rAA,";Lk, si 

The respondents are directed to pay only 

to such of the applicants who were appoin-' 

ted outside the N.E.RegIOn but have been 

.nT 	 - 

' 	 posted In NeEeRegion Speci1(Duty) Allowance 

(sDA) with effect from the date of actual 

posting in Nagaland on or after 1-12'.1988 

as the case may be in respect of each appli_ 
cant and continue to pay the same so long 

as the conces sion is. admissible, 
(b) 	arrears from the date of actual posting  in 

Nagaland on or after 1'.12-'1988 upto date 

to be paid within three months from the 

date of receipt of copy of this order, 

It Is declared that SCA(RL) Is payable L from 	,1Ol986 	k! 

The respondents are directed to pa y  to 
the applican 	SCA(RL) with effect from the 
date of actual posting in Nagaland On Or 

/,t4~ 

	 contd/- 

A. 

S.,  
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after 1-10-1986 as the case may be in respect 

of each applicant and to. ôntinue to pay the 

name no long as the concession is admissible, 

(c) Itrrears  from the date of actual posting in 

Nagaland on or after L2-19-1986 upto date to be 

paid within a period of th-ee months from the 

date of communication of this order, 

iv) (a) 	It is declared that FSC is admissible from 

1-419930 

• 	(b) 	The respondents are directed to extend the 

- 	 FSC to the applicants in the prescribd manner 

'- 	 with effect from 1-4-193 or from the daL( 

actual appointment as the case may be in respect 

of each applicant upto date and to continue to 

give the same so long as admissible. 

~ 4-IM  v)(a) 	It is declared that HR1 is admissible as 

indicated below. 

(b) The respondent are directed to pay Halt to the 

applicants at the rate as was applicable to the 

Central 	',vernrnent employees in B,B-1,8-.2 class 

cities/towns for the period from 1-10-1986 or 

from the actual date of a ht1 as the case 

may be in respect of each applicant upto 28-2-1991 

and at the rate as may be applicable from time to 

time as from 1-3-1991 upo date and to continue 

to pay the same at the rate prescribed hcreafter. 

(c) 	Arrears to be paid accordingly subject to the 

adjustment of the amount as may have alreadj bcc 

paid to the respective applicants during the 

aforesaid period towards HR.k. 

contd 

¶ 
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Future payment to be regularised in acéo_.: 
dance with clause (a) above 

Xrrears 
to be paid as early as practjcable. 

but not later than a period of three môths 
from the date of 

communication of thjs;. 
order to the respondts; 	• 

The origina' aPplication is al1owj in termsof the 
aforesaid order. No order as to costs, 	 • a 

Sd/ 	VIcE 

Sd,.. PIEP7SER 

s 
r 
I. 

tit 	COPY •' 
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